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Pro11osal to Lift Ban on Movement of Sugar 
from Traders to Traders 

7713. SHRI SUBHASH YADAV,: 
SHRI M. RAMGOPAL REDDY: 

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) whether it is a fact th~t the prices of 
sugar have considerab"e gor.e down in the 
country; 

(b) whether it is also a fact that there is 
a ban on the movement of sugar from tra-
ders to traders in d itferent State.; of the 
country when there is no ban on the sugar 
factories to send the sugar in any part of 
the country; and 

(c) whether in view of the low prices of 
the sugar in the country, Government pro-
pose to J ift the ban on the movement of 
sugar from traders of traders in different 
States and, if not, the reasons thereof ? 

THE MINISTER OF STAT E OF THE 
MINI~ TRY O F FOOD AND CiVIL SUPP· 
LlE (SHRI BHAGWAT JHA AZAD) :(a) 
Barr ing seasonal pr ice fl uc tua t ion s which 
is a norma I fca ture of the trade open mar-
ket pr ice of sugar have general ly remained 
steady ince· the beginning of the current 
sugar year in October , 1982. 

·(b) Only the inter-S tate movement of 
sugar on tr ade account is banned except 
under permits i sued by the Central or State 
Governments. There is, however, no restri-
ction on sugar factories despatching frees ale 
sugar to recognised dealers in any parf of 
the country. 

(c) The movemen t restr ic tions on traders 
are aimed at preventing speculative mave-
ment, smugg' ing , profiteering etc. in sugar 
a r...d are, therefore, still considered nece s-
ary. 

Testing of Fertiliser to Chc~k Adulteration 

7714. SHRI A. N ELALOHITHAD A-
~ SAN NADAR : Wil' the Minis ter of AG RI-

UL 1 U RE be p·ea ed to s r ~ te whe ther 
ICAR has devc 'oped any s im_:1' e te t for 

checking widespread adulteration of fertili· 
sers ? 

THE MINISTER OF AGRICULTURE 
(RAO BIRENDRA SINGH) : No, Sir. 

Provisions of Funds to Keralai Fishries 
Corporation 

7715. SHRI A. NEELALOHITHA-
DASAN NADAR : Will the Minister of 
AGRICULTURE be pleased to s:ate : 

(a) whether there is any request ~:ore 

the Central Government for placing nece-
ssary fin<..nccs at the disposal of the Kerala 
F isheri.cs Ccor r oration for organising in te r-
nal d istributi n of fish; and 

(b) if so, the details of the request and 
the c. c :ion ta ken by the Central Govern-
mr:nt on it ? 

TH E MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHR£ 
YOGENDRA MAKWANA) : (a ) and (b) 
There was a reques t fr m "the G overnnY!nt 
of Kcrala fc r financial assis :ance of Rs. 43.33 
lakhs fo r fish di stribution thrJugh cvld 
chain. The rrl.1rosal included provis :on of 
working carital for the exist ing 16 sale 
bo01hs, ca pital investment on 34 add itiCtnaJ 
booths a nd c t of insulated vans. Since 
th~.:: re is no Centra l ~chcme to pr vide 
funds for the a:d purpos ... s in the Sixth 
Plan, the prvro a l cJuld not be c .. m sidered 
and the State Go,ernm'!nt was informed 
accJ rdingly . 

Funds for Accelerated Rural Water Supply 
Scheme s 

771 6 . SHRT A. N EELALOHITHAD-
ASAN NADAR : Will the Minister of 
\VORKS AND HOUSfNG be pleased to 
s:atc : 

(a) "h· ~•h:. r G 1 crnment of Kerala have 
:1" ' r ) " Ch ·d the C~.-n tra l G overnment for-
sJ nc:. i n of roviscd sti m atcs in the case of 
C ·n :ra lly pons .. J r~d Ac I r tc..d R ural 
Wate r Supply ~chcmc ; 

(b) if s , the circumstances whicll 
nee~ ststatcd lh•:! revision tn the or igi nal 
es t:m1tes ; and 




